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1- Introduction 

Ground water is a precious and the most widely distributed resource of the earth and unlike 

any other mineral resource, it gets its annual replenishment from the meteoric precipitation. 

The world’s total water resources are estimated at 1.37 × 108 million ha-m. Of these global 

water resources about 97.2% is salt water mainly in oceans, and only 2.8% is available as 

fresh water at any time on the planet earth. Out of this 2.8%, about 2.2% is available as 

surface water and 0.6% as ground water. 

Even out of this 2.2% of surface water, 2.15% is fresh water in glaciers and icecaps and only 

of the order of 0.01% (1.36 × 104 M ha-m) is available in lakes and reservoirs, and 0.0001% 

in streams; the remaining being in other forms -0.001% as water vapour in atmosphere, and 

0.002% as soil moisture in the top 0.6 m. Out of 0.6% of stored ground water, only about 

0.3% (41.1 × 104 M ha-m) can be economically extracted with the present drilling technology, 

the remaining being unavailable as it is situated below a depth of 800 m. 

Thus, ground water is the largest source of fresh water on the planet excluding the polar 

icecaps and glaciers. The amount of ground water within 800 m from the ground surface is 

over 30 times the amount in all fresh water lakes and reservoirs, and about 3000 times the 

amount in stream channels, at any one time. 

At present nearly one fifth of all the water used in the world is obtained from ground water 

resources. Agriculture is the greatest user of water accounting for 80% of all consumption. It 

takes, roughly speaking, 1000 tons of water to grow one ton of grain and 2000 tons to grow 

one ton of rice. Animal husbandry and fisheries all require abundant water. Some 15% of 

world’s crop land is irrigated. The present irrigated area in India is 60 million hectares (M ha) 

of which about 40% is from ground water. Surface water and ground water may be viewed 

as two different forms of occurrence of the same total water resources. Tubewell schemes 

may be integrated with the canal irrigation schemes (composite irrigation) by suitably 

spacing them along a line in between the distributary and the drainage line and so designing 

that the subsoil water level is kept steady at a desired level. 
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The tubewells intercept the canal seepage and serve as an anti-water logging measure and 

enable the benefit of irrigation facilities to be spread to wider areas. Supplemental ground 

water irrigation is proposed to be introduced in the command areas of a number of major 

irrigation systems like the Yamuna canal, the Cauvery and the Krishna deltas to enable 

intensive agricultural development. 

2- Location 

District Ghaziabad is situated in the middle of Ganga-Yamuna doab and spreads over 1966 

sq Km. It is bounded by longitude 770 12' 780 13' latitude 280 26' 280 2.0 RAINFALL & 

CLIMATE 54' and is underlain by Quaternary sediments. The district is administratively 

divided into 4 tehsil and is further divided into 8 development blocks. Ghaziabad is drained 

by river Yamuna and Ganga and their tributaries namely Hindon and Kali, Minor 

distributaries of Kali Nadi being Hawa drain Chhoiya Nala and Chhoiya Nadi. The irrigation 

in major part of the district is by means of minor irrigation structures such as tubewells 

capacity wells and surface irrigation system i.e. canals. Upper Ganga canal and its tributaries 

irrigate western part of the district and Anup Shalon branch of upper Ganga Canal irrigate 

eastern part of the district. Hapur and Loni block are practically devoid or surface irrigation. 

 

Geographical Area (Sq. Km.)        488 km2 

Number of Tehsil/Block Tehsil 4 / Block 8 

    Number of Panchayat/Villages             Panchayat 73 / Vill. 580 

Population             3,343,334 
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Figure-1.Map of district Ghaziabad 

 

3- Project site 

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 314mi,297mi, 

298mi, 302mi, 311mi, 312mi, 313mi &314mi , Khand No.-02, Village-Panchayara, Tehsil-Loni,  

Ghaziabad, U.P., on river Yamuna River Bed.  

Figure-2 Project Site showing Total area & Workable Area 
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4-Physiographic divisions 

The Ghaziabad district in Uttar Pradesh, India, is situated within the Ganga-Yamuna Doab, 

meaning it lies between the Ganges and Yamuna rivers, presenting a mostly flat plain 

topography with the Hindon river flowing through it, dividing the area into "Cis Hindon" (east 

of Hindon) and "Trans Hindon" (west of Hindon) regions; the land is primarily composed of 

alluvial deposits and can be further categorized into older alluvial plains, older floodplains, 

and active floodplains depending on proximity to the river bank. 

 

Figure -3. Map of Ganga Basin 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

5-Climate and Rainfall 

The rainfall in the area is mainly due to southwest monsoon and nearly 80 to 85% of the 

annual rains occurs between July and September. Remaining 15% to 20% rain is distributed 

unevenly, some times rain also occurs between January and March. The normal Annual 

rainfall of the district has been reported to be 731 mm based on data from 1901 to 1970. 
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There is a large variation in rainfall in space and time. The district is endowed with typical 

climate with extremes in summer as in winters. The mercury shoots up to 400C or even more 

during peak summer and dips to less than 50C during the month of January. Winter spans 

from mid of November to mid of February. Summer months are April to middle of June which 

ends with onset of monsoon. 

6-Topography 

The topography of Ghaziabad district in Uttar Pradesh, India is primarily a flat plain, situated 

within the Ganga-Yamuna Doab, characterized by the presence of older alluvial plains, older 

flood plains, and active flood plains, with the Hindon River being a major drainage feature, 

and the Yamuna River forming its western boundary, marking a distinct border with Delhi; the 

land is generally flat with slight variations in elevation due to the river systems and their 

associated floodplains. Average elevation of district is 216m with range of 198-243m for 

minimum to maximum. 

Figure-4 Elevation map of Ghaziabad district 
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7-Geomorphology 

The entire district of Ghaziabad forms the part of Ganga-Yamuna doab, eastern boundary is 

marked by Ganga river and the river Yamuna defines the western boundaries. The area 

represents almost a monotonous flat plain dissected by drainage of different order. 

Ghaziabad town is situated almost in the old flood plain of river Hindon. Morphologically, the 

area can be divided into 3 morpho units viz a viz (i) older Alluvial Plain (ii) Older Flood Plain 

and (iii) Active Flood Plain. The banks of rivers are steep and ravinous. The older alluvium 

occupies the entire upland and interfluve area occurring between major drainage ways i.e. 

Yamuna and Hindon and Hindon and Ganga. 

8-Land use / land cover 

The predominant land use is agriculture, occupying the largest area, with built-up areas 

concentrated mostly in the western part of the district, constituting the second highest land 

use category; open land makes up a smaller portion, while water bodies represent a very 

small percentage of the total land area; overall, agriculture and built-up areas take up the 

majority of the land in Ghaziabad district.  The LULC map shows the change in LULC pattern 

from 2000-2020. 
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Figure-5 LULC map shows the change in LULC pattern from 2000-2020. 

   9-Soil 

The development of soils in the district can be ascertained to different erosional and 

depositional agencies. Different morphological units have been bestowed with different types 

of soils. The soil range from pure sand to stiff clays, with combinations of these two extreme 

litho units. The pure sand is called Bhur. Clay is called Matiyar. When the sand is mixed with 

clay in equal proportion the soil may be termed as Dumat or loam a good agricultural soil. 
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    10-Hydrogeology 

 

Regionally the eastern half of the district forms part of Ganga alluvial plain where as its western 

part in close proximity of Hindon and Yamuna rivers represents marginal alluvial plain 

Tectonically the alluvial plain of Ganga basin represents a structural trough (Fore deep) or 

down wrap of earth crust. The Original of which is correlated to plate tectonic and Himalayan 

uplift. The area is underlain by quaternary sediments, there thickness increase from west to 

east and also towards north east. As per available subsurface alluvium in the district varies 

from 115 m to 450 m. In Hindon Yamuna doab, the thickness of quaternary sediments including 

alluvial deposit varies from 300 m the north to 115 m in the central part of the Western side 

of Hindon river.On the basis of exploratory drilling carried out in the area Annexure-I three tier 

aquifer system has been identified down to a depth of 450 mbgl. The first aquifer system 

extends down to a depth of 125 mbgl and extends down to 200 mbgl in north part of the 

district. Thickness of aquifer decreases in the western part of the district and depth of bedrock 

is shallow. The aquifer material is medium to coarse grained sand exception being Trans 

Hindon area. The yield varies between 1000 and 2500 lpm. Transmissivity ranges from 300-

2000 m2/day. The quality of formation water is good in the eastern part of the district and 

deteriorates in the western part of the district in trans Hindon area. Second aquifer system 

exists in the depth ranges of 170- 350 mbgl. The aquifer medium is medicine to fine grained 

sand with occasional coarse grained sand. The quality of formation water is good. The 

tubewells are yielding 1000-2000 lpm at a considerably high drawdown. The third aquifer 

system occurs below 350m and continues down to depth explored of 450 m. Since no tubewell 

has been constructed in this aquifer group, therefore aquifer parameters are not known. As 

per electrical log the quality of formation water seems to be good.
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11-Ground Water Resources Assessment 

 

Groundwater resource assessment of the Loni Block has been estimated by Central Ground Water 

Board and Govt. of Uttar Pradesh for the year (2023-24).The details are given below: 

 

Annual Extractable Ground water Resources (ham) 7,113.88 

Ground water Extraction for all uses (ham) 9,813.99 

 

Ground Water Recharge (ham) 7,904.31 

Irrigation 8,493.60 

Domestic 88.27 

Industry 1,232.12 

Total 9,813.99 

Natural Discharges (ham) 790.43 

Stage of Extraction 137.96 

                Groundwater resource assessment of the Loni block 

 

According to Block wise Ground Water Resources Assessment 2023-24 done by CGWA Loni Block falls 

under Over Exploited. 

12. Hydrogeological controls of ground water 

The groundwater availability is controlled by hydro-geological situation characterized by occurrence 

of alluvial formation. The hydro- geological set-up & the following distinct physiographic units 

influence the controls of ground water occurrence. 

(I) Isolated & nearly closed alluvial basin. 

(II) Newer flood plain deposits. 

13- Analysis of percolation of water  

The mining site is locate at Gata No.303mi ,313mi, 290mi, 301mi, 303, 304mi, 297mi, 

298mi, 302mi, 311mi, 312mi, 313mi &314mi, Khand No.-02, Village-Panchayara, Tehsil-

Loni, Ghaziabad, U.P. on river Yamuna River Bed and ultimate mining depth is 2.40mt. Max. 

& Min. elevation is 208mRL & 207mRL with zero level of 205mRL. Many small pits were 

dugged in the mining area more than mining depth to check percolation of water from 
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ground and there no percolation of water occur, hence mining will not disturb the water 

level of that area. The photographs of pits shown in fig. 
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Photographs of Water Collection from yamuna river 
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Photographs of Water Collection from Hand Pump 
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REPORT ON MINING ACTIVITY AT VILLAGE- PANCHAYARA,
TEHSIL-LONI, DISTRICT-GHAZIABAD (UTTAR PRADESH)

IN THE MATTER OF HON’BLE NGT (PB)

Mr. Ashok Kumar & Am. Vs State of UP

In

(Original Application No. 1003/2024)

1. Background:

Hon’ble NGT, Principal Bench, New Delhi vide order 04.11.2024 in the matter of Mr. Ashok

Kumar & Am. Vs State of UP in Original Application No. 1003/2024 directed for constitution of
a Joint Committee comprising District Magistrate Ghaziabad, Divisional Forest Officer,

Ghaziabad, Uttar Pradesh Pollution Control Board (hereinafter referred to as 'UPPCB’), and,

Central Pollution Control Board (hereinafter referred to as 'CPCB') and to submit a factual

report in the matter.

Relevant para of the Hon’ble NGT order is as below: -

“3. Looking to the allegation made in the original application, \ye are prima facie of the view

that a substantial question relating to environment has arisen out of implementation of
enactments mentioned in Scheduled-I of NGT Act, 2010, but, be.fore taking any further action in
the matter, we Dnd it appropriate to obtain a factual report for \vhich \ve constitute a Joint

Committee comprising District Magistrate Ghaziabad; Divisional Forest OffIcer, Ghaziabad;

Uttar Pradesh Pollution Control Board arereinafter referred to as 'UPPCB’); and, Central
Pollution Control Board (?rereinafter referred to as 'CPCB’)

4. CPCB shall be nodal agency for coordination and compliance.

5. Above committee shall collect relevant information after visiting the site and submit factual
report within one month.

6. List this matter on 05.12.2024."

Copy of the referred order of Hon’bIc NGT is enclosed at Annexure No 1.
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2. In compliance of said order, following officials were nominated from the concern Department:

•

•

•

•

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist 'C’, CPCB, Delhi

Ms.NimiKuchiya, FRO, Divisional Forest Office, Ghaziabad

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

The joint committee carried out the site visit on 30.11.2024 by. During visit, following
officials/persons were also present:

•

•

•

•

Sh. SaurabhChaturvedi, Mining Officer, Ghaziabad
Sh. Arvind Kumar, Scientist 'B’, CPCB, Delhi

Sh. Sanjay Kumar, Dy. RO, Divisional Forest Office, Ghaziabad

Sh. Praveen Gaud,Representative of the project proponent

4. General observation during the site visit of leased mining area at Village-Panchayara,
Loni, Ghaziabad:

Observations based on site visit and records issued made available by UP PCB RO Ghaziabad

and Mining Department Ghaziabad are as follows :

> Environmental Clearance (herein to be referred as ''EC’) was granted for sand /
moramminingby State level Environmental Impact Assessment Authority (SEIAA)
Uttar Pradesh on 27.05.2021 to Shri Bani Singh, Salasar Conlplex, 306 Shankar Vihar

Colony, Quamsi, Aligarh – 202001 (M/s New Panther Security Guard Service) vide letter

no. 27/Parya/SEAC/5793/2019 dated 27.05.2021 for mineable area (8.512 Ha) out of
total lease area as 12.512 Ha. The EC was further amended on 29.09.2021 vide letter no.

201/SEAC/5793/2019 dated 29.09.2021. (The copy of EC and amended EC is annexed as

Annexure-2 and 3).

> Lease under Article 35 through e-stamp with Certificate Number IN-
UP94105203936034T was registered on 08.10.2021 with M/s. New Panther Security

Guard Service (Shri Bani Singh S/o Shri Raghunath Singh)for mining of 1,77,737 cubic
meter (per annum) for 05 years at Tehsil-Loni Gram-PanchyaraKhand Number 02 Gata

No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 Ini, 297 mi, 298 mi, 302 mi,
311 mi, 312 mi, 313 mi & 314 mion 8.512 Hectare area. (Annexure-4)

> Consolidated Consent to Operate (CTO) and Authorization under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21' of the Air
(Prevention & Control of Pollution) Act, 1981 was granted by UPPCB on 07.01.2023 for

2
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a period from 14.12.2022 to 30.12.2026. (Copy of Consolidated CTO is annexed as

Annexure-5)

> The date of start of mine was 12.11.2021. A per portal of Directorate of Geology and

Mining, Uttar Pradesh, the total quantity of mineral excavated from the start of mine is
tabulated as below:

year
Nov 2021-Oct 2022
Nov 2022-Oct 2023
Nov 2023-Oct 2024

Permitted (mluanti1
177736.8
177736.8
177736.8

Excavateduanti
85851
8 1 750

142402

> The co-ordinates of mining areas are as below:

Latitude (N)
28o48’ 1.02” N
28o47’49.56” N

28'47’39. 12” N
28o47’39.35” N

28o47’48.74” N
28'48’2.80” N

Longitude (E)
770 12’ 19.63-' E

77'12' 17.52” E

77o12’19.04” E

7

77o12’10.86-’ E

77'12’13.01 ” E

'> Mining Officer Ghaziabad informed last District Survey Report was prepared in 2017. It

was amended on 02.03.2019 which included present lease area (copy of amendment is
annexed as Annexure- 6). The draft for District Survey Report(2024) has been issued on

05.07.2024 in public domain and final DSR is under finalization by District
Administration.

> Project Proponent informed that the replenishment study report was conducted during
2021-22 .& 2022-23,however, the same was not made available to committee member

during visit.

> During site visit on 30.11.2024 by joint committee, mining activity was not observed on

the site. Project Proponent informed that mining activity was discontinued after

30.06.2024 (due to monsoon period) and not started since 30.06.2024 to till date. Mining
Officer Ghaziabad informed that transport permit has not been issued after 30.06.2024.

> A camp office and weigh bridge was observed constructed by project proponent. It was

informed by project proponent that all machinery for mining activity are hired through
third party and the same is not hired from 30.06.2024 onwards.

3
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> During site visit by joint committee, winter migratory birds (Common swift or swallows,

Sea gulls, Moorhen etc.) were observed (photographs attached).

5. Observation regarding issues raised in the compliant:

Issues raised
•

related to mining violations:-
The mining is being carried out beyond the allotted limit / Being carried out

beyond the sanctioned Lease Area / Carrying out mining outside the coordinates /

works for more than the allotted time in a day / doing illegal mining work at night
by taking out sand up to 100 feet below with the help of lifter boat machine (para
3)

constructed a two dams (Bandh), (para 5)

the proponent is mining the sand much deep from the bottom of the river, from

approximately 20-30 feet below which is impermissible. with help of the poclain
and other heavy machines, (para 7)

carrying out illegal mining in No. 310-309,(para 10)

making very deep pits by building a dam.(para 12)

•

•

•

•

Observation:-

• Mining activity was not observed on day of visit of joint committee. Project Proponent
informed that mining activity was discontinued after 30.06.2024 (due to monsoon period)

and not started since 30.06.2024 to till date. Mining Officer Ghaziabad informed that
transport permit has not been issued after 30.06.2024.Excavation mark were not observed

on the sand deposit in the mid of the river which also indicated that mining has not been
carried out after monsoon

• Illegal mining by project proponent has been observed earlier by District Authorities, a
notice was issued to project proponent by Mining section, ADM Office Ghaziabad on

dated 09.05.2024 for illegal mining of 840 cubic meter of ordinary sand out and

accordingly fine was imposed on project proponent as per rules.(Annexure-7)

Issues raised to Green beltdevelopment: -

• That the proponent was also required to plant 625 trees on both the sides of the
haul road, (para 7)

Observation:-

• The project proponent informed that the trees were planted in mining lease area

which were damaged during flooding in year 2023, however, no plantation
wasobserved by the committee.

4
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Issues raised to impact on Adjacent Agricultural Land:-

• Adjacent agricultural land situated on the banks ofYamuna are being affected and

are in the danger of completely becoming an uncultivated land. (para 9)

Observations: -

• At present agriculture land near the lease area was not found affected.

Issues raised to Mine operation: -

• Breached the limit for the number of vehicle allowed to be deployed at the mining site.

34 vehicles are allowed. (para 4)

• Deploying heavy machineries, the use of poclain machines and other such machines (para
6)

• The proponent has not adopted the practice of regularly sprinkling the water during the
transition of the vehicles, (para 8 )

Observations:-

• Mining activity was not carried out on the day of visit. It was informed by Mining Officer
Ghaziabad that transport permit has not been issued after 30.06.2024. Compliance of
these points can be enforced during mining operation.

6. Conclusions / Recommendations:

I. The mining department should carry out vigil during day as well as night and ensure that

no illegal mining takes place in Yamuna river.

2. The EC issued by SEIAA Uttar Pradesh stipulated the method of mining as opencast

Semi-Mechanized therefore. heavy machinery and lifter boat should not be allowed near
the river.

3. Stringent action should be taken against any persons foundcanying out illegal mining,
using heavy machinery and lifter boats near the river, and obstructing flow of the river.

4. Compliance of following salient requirements must be ensured by Project and Mining
Department before allowing further mining:

o Installation the boundary pillars as per co-ordinates & Environmental Clearance
conditions.

o Adequate plantation in time bound manner as per Environmental Clearance
conditions

5
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o Replenishment study of the area about mining deposits as per Environmental
Clearance conditions.

o Hydrogeological study to ascertain the impact on river channel and water table as

per Environmental Clearance condition (no 16).

5. Environmental compensation for illegal mining of 840 cubic meter quantity of ordinary

sand may belevied as per Approach 2 scale approved by Hon’ble NGT vide order dated
26.02.202 1 in the matter of OA No. 360/20 15.

Joint Committee Members:

Sh. Saurabh Bhatt, ADM(F&R), Ghaziabad

Sh. Gaurav Gehlot, Scientist 'C’, CPCB, Delhi

FRO,Ms NimiKuchiya, Divisional Forest Office
Ghaziabad

Sh. Anshul Sharma, AEE, UPPCB, RO, Ghaziabad

: 3) 142+
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Item No. 04          Court No. 2 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

 

Original Application No. 1003/2024 
 
 

Mr. Ashok Kumar & Anr.        Applicant(s) 
 

Versus 
 State of UP                    Respondent 
 
 

  

 

Date of hearing: 04.11.2024 

 

 

 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
   

 Applicant: None  

Respondents: None 
 

ORDER 
 
 

1. On a letter petition dated 23.12.2023 sent by Ashok Kumar s/o  late 

Sh. Dharam Singh and Karan Singh s/o late Sh. Ved Prakash, present 

application has been registered under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010’) in 

exercise of suo-moto jurisdiction, in view of law laid down by Supreme 

Court in (2022) 13 SCC 401, Municipal Corporation of Greater Mumbai 

v. Ankita Singha & Ors.  

 

2. Complainants have alleged that  M/s. New Panthar Security Guard 

Service has got a mining permit/lease for sand mining at Yamuna river-

bed i.e Gata No.303 mi, 313 mi, 290 mi, 301 mi, 303 mi, 304 mi, 314 mi, 

297 mi, 298 mi, 302 mi, 311 mi, 312 mi, 313 mi & 314 mi situated at 

Khand No. 02,Village-Panchayat, Tehsil-Loni, Ghaziabad, UP. 
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Mining activities are being carried out by proponent on a total lease area 

of 12.512 Ha (mineable aera is 8.512 Ha). Mining has been conducted  in 

violation of conditions of Environmental Clearance (hereinafter referred to 

as ‘EC’) granted by State Level Environment Impact Assessment Authority 

of State of UP (hereinafter referred to as ‘SEIAA, UP’) and they have dug 

out  river-bed at the depth upto 100 feet with the help of lifter boat 

machine. Proponent has constructed two dams (Bandhas) so as to stop 

flow of water and thereby natural flow of water has been diverted affecting 

flora and fauna of the river and this is also affecting and damaging 

agricultural crop standing in the nearby agricultural land due to creation 

of obstruction in the smooth flow of river water. Proponent is also deploying 

heavy machinery such as poclain, etc., for mining activities and has also 

not carried out plantation as required in the EC. Complaint is supported 

with two videos and certain photographs appended to the complaint. 

 

3. Looking to the allegation made in the original application, we are 

prima facie of the view that a substantial question relating to environment 

has arisen out of implementation of enactments mentioned in Scheduled-I 

of NGT Act, 2010, but, before taking any further action in the matter, we 

find it appropriate to obtain a factual report for which we constitute a Joint 

Committee comprising District Magistrate Ghaziabad; Divisional Forest 

Officer, Ghaziabad; Uttar Pradesh Pollution Control Board (hereinafter 

referred to as ‘UPPCB’); and, Central Pollution Control Board (hereinafter 

referred to as ‘CPCB’) 
 

 

 

4. CPCB shall be nodal agency for coordination and compliance.  

 

 
5. Above committee shall collect relevant information after visiting the 

site and submit factual report within one month. 

 
 

6. List this matter on 05.12.2024. 
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7. A copy of this order be forwarded to Members of the Joint Committee 

by email for compliance. 

 

 

Sudhir Agarwal, JM 

 
 

 
 

Dr. Afroz Ahmad, EM 
 

 

 

November 04, 2024 
Original Application No. 1003/2024 
JG. 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to NEW PANTHER SECURITY GUARD SERVICE located at gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,312mi,313mi,314mi,GHAZIA
BAD,201102. subject to the provisions of the Water Act, Air Act and the orders that may be made further
and subject to following terms and conditions :-
1.					This CCA NEW PANTHER SECURITY GUARD SERVICE granted for the period from 14/12/2022 to
31/12/2026 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    

172245/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2022 Date: 07/01/2023

To,

M/s

NEW PANTHER SECURITY GUARD SERVICE

gata
303mi,313mi,290mi,301mi,303,304mi,314mi,297mi,298mi,302mi,311mi,
312mi,313mi,314mi,GHAZIABAD,201102

Application Id-
18964632

S
No

Product Quantity Unit

1 Sand Mining -
2,50,240 Cubic
Meter/Annum

00 Metric Tonnes/Day

2 (Total Lease
Area12.512 Hectare,

00 Metric Tonnes/Day

3 Total Mining Area-
8.512 Hectare)

00 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 0.8 KLD Septic Tank
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Industrial Effluent Quality Standard
 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

S.No. Parameter Standard

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

S No. Stack no Parameters Standards

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

38

521212



7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior approval
before making any modification in product/process /fuel/ Plant machinery failing which consent would be
deemed void.
2.The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as39
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amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.
3.The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 as amended.
4.The Unit should be operated in such a way so that there is no adverse impact on public and environment.
5.The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986.
6. Unit shall comply with CAQM direction passed time to time.
7.Unit shall comply with CAQM direction no. 66 regarding operation of units during GRAP. 8.Unit shall
comply with the Environmental Clearance dated 10.09.2020 issued to the PP.
9.Unit will follow all the guidelines/conditions regarding NOC issued by the District Magistrate, Ghaziabad
and Mining Department.
10.The unit will have to ensure permission from the UPGWD/CGWA for ground water extraction and it will
be the responsibility of the industry to comply with the various conditions of the permission taken.
11.The unit shall submit the point wise compliance report of the conditions imposed in the CTO issued by
the Board for year 2026 and audited balance sheet for the current year and the details of fees deposited
during last three years within a month otherwise this CTO may be revoked.
12.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.The unit shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
 
14.The unit shall abide by all the orders / directions issued by Hon’ble Supreme Court, Hon’ble High Court,
Hon’ble National Green Tribunal, CAQM, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment issued from time to time.
15.Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
16.The unit should ensure the operation of the air pollution control system such as water sprinklers etc in
such a manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
17.The unit shall obtain prior consents in the event of any addition of new emission generation sources such
as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-
21/22 of air Act 1981 (as amended respectively).
18.The unit should be operated in such a way so that there is no adverse impact on public and environment.
19.MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
20.The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
manoeuvring arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.
21.Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(writ)/2016 dated 13.10.2021
of Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a month
time along with the proposal for proposed plantation.
22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-66 and other direction issued time to time regarding use of cleaner fuel and
any other directions that CAQM gives in this context.
23.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 and 62 regarding DG sets and any other directions that CAQM gives in this context.40
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24.Unit shall operate and maintain/upgrade the air pollution control device in such manner that emission
should be as per norms prescribed by CAQM.
25.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
26.Unit shall submit latest stack/ambient air monitoring report from NABL approved laboratory within one
month.
27.Unit shall comply with Environment clearance/permissions obtained for mining from competent
authority.
28. Unit shall comply Environmental Clearance from State Level Environmental Impact Assessment
Authority, U.P. vide letter no. 201/Parya/SEAC/5793/2019 dated 29.09.2021 and letter no.
27/Parya/SEAC/5793/2019 dated 27.05.2021.
 

                                                                                    
                                                                                    

 CEO
C-1.

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, Ghaziabad.
                                                                                    

CEO
C-1.
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P.S. (a1AT): ift1 fa 
1. District/Unit (ft^51§): Tftv (arfgte mfauaG) 

FIR No.(u.�.Ri): 0251 

3.Date(faia): 24/11/2024 
4.S.No. 

1 

2 

4 

2. Final Report / Charge Sheet No.(3ifau fudlrs VI HEUT.): 01 

5 

IN THE COURT OF: ACJ SD 4 (h yrto ) 

6 

Acts(arfafete) 
HTZH 1860 

FINAL FORM/ REPORT 

(Under Section 173 Cr.P.C.) 

6.If FR Unoccurred 

5.Type of Final Form/Report 3T4 yA 

(ufz aftu futé rafza: 
7.If Charge sheet 

1 

379 

4 

N.C.R.B (r.f0,AT,f) 

Sections(rer) 

21 

58 

Year(a): 2024 

72(1) 

Date(f-i): 01/06/2024 

Text

A-91233



8. Name of I.0. at the time of charge sheet 

Rank (4<): SI (Sub-Inspector) 
9. (a) (#) Name of complainant / informant (farnrUTHAÍt_ftat ¿ ard 1 TH): 

(b) () Father's/Husband's Name (tùT/utt i TH): 

S. Property Estimated Police Station 
No Description Value 

Å.) 

10.Details of Properties/Article_/Documents recovered/seized during 
investigation and relied upon: 

faaru) 

S. No.(»..): 1 
()Name 

(in Rs.) 
(aquftd 

y 

(.) 

Property 
Register No. 

zfET 0.) 

Whether verified(FUI HYIT à?): Í 
(ii) Father's Name(taT HI ATH): 9en1RT 

N.C.R.B (7.4Ì.ATE. 

Mukesh Kumar 

(iii)Date/ Year of birth (9-Hfaf/a): 1984 

(iv)Sex(ft): yeu 

2 

No. (i.):0952492292 

(v) Nationality(tAI): HRA 
(vi)Passport No.(uTHqt� jEU): 

Date of Issue(rt h f faf): 
Place of Issue(rt het 5T ETA): 

1Particulars of accused persons charge-sheeted(34RÌs ya qIfd tMychi 

From whom/ 
where revered 

or seized 

Disposal 

1234



(vii) Religion (f): 
(vii)Whether SC/STIOBC 

(ix) Occupation(4aHTT): 
(x)Address (4a): 

S.No. Address Type 

2 

Whether verified (GUT HIùd ?): ~d 
Regular Criminal No. (if known) 

(xii) Date of arrest(RgI fafa): 
(xii) Date of release on bail 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(3rtat-gH qd arI): 
S.No. 

(6.4.) Acts(3rfafary) 
1 

2 

3 

4 

5 

6 

3faftun 1957 

Address(4T) 

H 1860 

3feftgn 1957 

2021 

2021 

3 

Sections(urr) 
379 

4 

21 

3(1) 

58 

N.C.R.B (A.ft.3TU,) 

72(1) 

1235



2021 

(xvi) Details of bailers / sureties(HTftt a ): 

Name (-TH): 
Father's/Husband's Name 

Occupation (4): 

Address (4d1): 
S.No. Address Type 

ldentification (Vgar): Date of Birth (q-Htat): 

UID Number (q3T53Ì .): 
Any Other ID Proof (4FT 9HTUT 4E): 

Address(4) 

S.No.(h.H) |D Type (45U1G 4A HI YHT) ID Number (453H 4A H.) 

(xvii) Previous convictions with case references 

(xvii) Status of the accused (3ttèych t tet): qi IRT THIHT 

(xix) Brief details of crime related with accused 

(Xx Crime evidence related with accused 

S. No.(6.d.): 2 
(i)Name afu 

Whether verified(rAT HEUTUa?): aÈ 
(i) Father's Name(tóaT AT ATH): 3H9H12T 

N.C.R.B (.f.AT,) 

(iii)Date/ Year of birth (g-Hfafla): 1994 

4 
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Af.ATR,dt) 
(iv)Sex(fam): qeu 
(v) Nationality(trfkui): MIT 
(vi) Passport No.(41ut En): 

Date of lssue(artt h ft fafe): 
Place of Issue(t h hT AIH): 

(vii) Religion (af): 
(viii)Whether SC/ST/OBC 

(ix) Occupation(dHTT): 
(x) Address (4dT): 

S.No. Address Type 
(5.H.) (4T ST Yh) 

1 

2 

WhetherAVerified {q. HEHt 
Regular Criminal No. (if known) 

(xii) Date of arrest(frvari f fafa): 
{xii) Date of release on-bail 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(faqH qa TT): 
S.No. 

(M.A) Acts(arfafruu ) 
1 HT¿H 1860 

2 

Address(u) 

3 

ataftyy 1957 

stafH 1957 
5 

Sections(rr�) 
379 

4 

N.C.R.B (A.f1.ATT,) 

21 
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4 

5 

6 

2021 

2021 

2021 

Name (TH): 
Father's/Husband's Name 

(xvi) Details of bailers / sureties(THHfAud T GT): 

Occupation (4: 
Address (4a): 

S.No. Address Type 
(#.4) (4GT HT YOTR ) 

UID Number (436s0 ¢): 

Address(4ai) 

Any Other ID Proof (3F HTUT Y): 

3(1) 

Identification (4g4r): Date of Birth (-Httt): 

58 

72(1) 

(xXx Crime evidence related with accused 

6 

S.NO.(5.H) D Type (YT y7 HI Y9HE) ID Number (4G y7 H) 
Xv0JPrevious convictions with case references 

N.C.R.B (y.tt.r.. 

(xviil) Status of the accused (3trc5 t rrtt): yiH T HHT 
(xix) Brief details of crime related with accused 
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JaTf -V) 7.4t.3ATT, at) 
S. No.(.H.): 3 

(i) Name Hfr 
Whether verified(T HTUÜA }?): ad (ii) Father's Name(ta 51 ATH): at 

(iii)Date/ Year of birth (-Hfafàlat): 1984 
(iv)Sex([tn): yeu 
(v) Nationality(tUAI): RT 
(vi) Passport No.(uTHut EU): 

Date of Issue(art h at faf): 
Place of Issue(i h 5T FAH): 

(vii) Religion (f): 
(vii)Whether SC/STIOBC 

(ix) Occupation(4dHTU): 
(x) Address (u1): 

S.No. Address Type 

2 

Address(4) 

Whether verified (FUT HUITùa ?): Bd 
Regular Criminal No. (if known) 

(xi)Date of arrest(frryarti f fafa): 

7 

N.C.R.B (T.f.3T,f) 
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(xiii) Date of release on bail 
(H4T qR fRzIÉ 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(3tetq Vd uTý): 
S.No. 

(5.ai.) Acts(3fafAaH ) 
1 

2 

4 

5 

6 

4T1860 

faf): 

3afAgH 1957 

afafAug 1957 

2021 

2021 

2021 

8 

Sections(Tr�) 
379 

4 

21 

31) 

58 

72(1) 
(xvi) Details of bailerststuretiesHEfi HI e§t): 

N.C.R.B (.t.3T, 
1240



.3T.a) 
Name (4TH): 
Father's/Husband's Name 

Occupation (4t): 
Address (u): 
S.No. Address Type 

(h.H.) (uAT HT WHIR ) 

ldentification (4gulA): Date of Birth (-Htat): 
UID Number (q316`t d.): 

Address(4dI) 

Any Other ID Proof (3/-4 9HTUT 47): 

S.No.(6.4.) ID Type (4gUI4 4T HT 9HT) ID Number (4� 4T H.) 
(xvii) Previous convictions with case references 

(xvii) Status of the accused (afH t fafa): ytre gR THHA 
(xix) Brief details of crime related with accused 

(xx Crime evidence related with accused 

S. No.(H.H): 4 
(i) Name 

Whether verified(AT HCUTÜT?): zi 
(i) Father's Name(tÀAI AL ALH): HEAUA 

(ii)Date/ Year of birth (-HfatAja): 1989 
(iv)Sex(fn): yeu 

N.C.R.B (UAft.3T.f) 

(v) Nationality(trfuT): HRA 
(vi)Passport No.(uTeut tEUi): 

Date of tssue(rr h t faf): 
Place of Issue(artt h a EAA): 
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(vi) Religion (f): 
(viii) Whether SC/ST/OBC 

(ix) Occupation(HTT): 
(x) Address (Td1): 

S.No. Address Type 
(h.H.) (VI 5T YGT ) 

1 

2 

Whether verified (TUT HUyd à?): si 
Regular Criminal No. (if known) 

(xii) Date of arrest(frv a ffa): 
fxii) Date of release-on bail 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(3tet-4H va ar): 
S.No 

(#.0.) Acts(3faftuH) 
1 

2 

3 

4 

5 

6 

HT¿H1860 

3faft 1957 

Address(41) 

sfafyn 1957 

2021 

2021 

10 

Sections(I) 
379. 

4 

21 

3(1) 

58 

3ueft (uftar) AtuHratl, 72(1) 

N.C.R.B (yA.ft.AR.Ä 
1242



31R.t) 
(xvi) Details of bailers / sureties(H1HfdTt at t): 

Name (TH): 

2021 

Father's/Husband's Name 

Address (ud1): 
Occupation (da): 

(h.H.) (4aT FT YHTT ) 
S.No. Address Type 

Identification (4g1): Date of Birth (3-Hfara): 
UID Number (43T5si d.): 
Any Other ID Proof (3/-4 9HTUT 4A): 

S.No.(5.H.) ID Type (48 4I HI YHTR) ID Number (4541H 4T H.) 
(xvii) Previous convictions with case references 

S. 
No 

(xviii) Status of the accused (3tesm at teatt): gtH RI THHA 
{xix) Brief details of crime related with accused 

(Xx Crime evidence related with accused 

H.) 

12.Particulars of accused persons - not charge sheeted(suspect) 

13. Particulars of witnesses to be examined(y3ATs fHr 

1/ 

Name/ 
Mob No 

o �o) 

8700063290 

Address(Ta) 

Father's/ Date/ Occupat 
Husband's Year 

name 

HTH) 

of 
birth 

fafar 
jat) 

1979 

N.C.R.B (yA.f.AR,d) 

11 

ion 
Address 

(chfgrte tC),Jr 

Type of 
evidence to 
be tendered 
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}05T0 215 
2 ig HIR / 

3 
hHTR Pno. 
952492292 / 

N.C.R.B (7.1,3ATT.h, 

(hfge TfUA),JTT 

Tt),3AR HZAT,HTLA 

14.If FR is false (F.R. false), indicate action taken or proposed to be taken 
u/s 182I211 I.P.C/217/248 B.N.S: 

12 

15.Resulit of Laboratory analysis (9utnaT T fns ny fagqu T YUTH): 

16. Brief facts of the case (HTHG Htar tH TT): 

HO3400 251/2024 RT 379 HIta a 4/21 gT yà gHg (aaTH T afAuH) 

sfafAH, 3(1)/58/72(1) 30TO JUeT (ufkaR) AHet, 2021 gH 3IT 

1244



¥) 
N.C.R.B (A.ft.TT. f) 

(tahlH a fafAuH) faftyr, 3(1)/58/72(1) 3090 JUet (ufa) AUHGet, 

2021 nT argdt aifetÀI 3fythU 1. HGU, 2. faft, 3.4defrt, 4. (T JUT 9T 

3(1)/58/72(1) 3040 3UaT (utEr) AHgt, 2021 TO 

13 
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17.Refer Notice served 

(MI fArfe): 
(Acknowledgement to be placed)(Ujadt t hi): 

18.Despatched on(�gu fafa): 23/11/2024 
19.No. of enclosures (tHouit ât HEU): 2 
20.List of enclosures : As annexed (Hycat ht ): 

IIF1.pdf, lIF2.pdf 

21. Name and address of the accused, who have not been challaned, 
whether caught or not: (14 3T 4AT afRys, t ararA T}0 f s ajaTÇ 

215.Suspected accused name, address and age / cE 3TTch HT HTH 

21.The absconding accused name, address and age / hTR ATh hT TTH 

Date(fiin): 

22. Names and addresses of the accused, who have been challaned 

225.Name, address andage of the accused on bait 

N.C.R.B (yAft. ATT,fh 

224.Mafarur accused name, address and age HhT3Ith HI AH, YT 

24. Result of trial (HHCH HI UruTH): 

23.Case property (including weapons) with details of where and when they 
were recovered and the details of recovering officer and also whether 
they were sent to the magistrate or not.(HIA (zter atT ) q 

25. Complete Punishment (yuf wr): 
256.Date (i#): 
254.Place (TH): 
25T.Punishment (HT): 

14 
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Forwarded by Officer in charge 

Name (TIH): THANA INCHARGE TRONICA 
Rank (1¢): S{aub-Inspector) 
PNO/CUG No. 

9454405104 

15 

N.C.R.B (yA.tt. AT. d) 

Signature of Investigating Officer submitting 
final report/charge sheet 

Name (TTH): Mukesh Kumar 
Rank (4): SI (Sub-Inspector) 
PNO/CUG No. 

0952492292 
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P.S. (ATA): af1 faa. 
FIR No.(u.�.R.i.): 0622 

1. District/Unit (fa/gn1): f (nttgte mftuaTE) 

4.S.No. Acts(3rfafrH ) 
1 HIriy 
2 

(Under Section 193 B.N.S.S.) 
( TRT 193 t y yH yH 

IN THE COURT OF: ACJ SD 4 (h Fyry ) 

3 

FINAL FORM/ REPORT 

2. Final Report / Charge Sheet No.(3ifH RutlTTs YA HEUT.): 02 
3. Date(f0): 10/04/2025 

6.If FR Unoccurred 

5.Type of Fina Eorm/Repot 

HÍETT (t ( qH), 303(2) 

(ufz aftu friÃ rafea): 
7.If Charge sheet 

1 

N.C.R.B (y1..ATT,di) 

34-ta) 

4 

21 

Year(a): 2024 

Sections(erEr�) 

Date(fYn): 17/12/2024 

A-101248



8. Name of I.0. at the time of charge sheet 

Rank (4G): SI (Sub-Inspector) 
9. (a) (5) Name of complainant / informant (rhTATATfsftar à ard aT TH): 

(b) (T) Father's/Husband's Name (tTT/gtt T TTH): 
10.Details 

E): 

of Properties/Articles/Documents recovered/seized during 
investigation and relied upon: 

S. Property Estimated Police Station 
No Description Value Property 

Register No. (in Rs.) 

S. No.(.H.): 1 
() Name eh8 

Whether verified(FUT HYÍrà?): d 
(ii) Father's Name(tuar hT H): T arG 

(ii)Date/ Year of birth (-Htatala): 1990 
(iv)Sex(fa): yea 

N.C.R.B (.ft.3ATT.s) 

Pankaj Kumar 

(v) Nationality(tu): 
(vi)Passport No.(4THutZ HEUT): 

No. (H.): 

Date of lssue(1 h f faf): 
Place of Issue(Tt h T FATT): 

11.Particulars of accused persons charge-sheeted(3s qIf�A aftyst 

2 

From whom/ 
where revered 

or seized 

Disposal 

1249



(vi) Religion (rf): 
(viii) Whether SC/ST/OBC 

(ix) Occupation(4dWTa): 
(x) Address (4dT): 

S.No. Address Type 
(6.H.) (4T 5T YhTT ) 

1 

2 

Whether verified (UI HUTùa à?): zi 
Regular Criminal No. (if known) 

(xi) Date of arrest(rar f faf): 
fxiii) Date-of release on bail 

(xiv) Date on which forwarded to court 

(5.0.) Acts(3fafTH ) 

(xv) Under Acts & Sections(3tt-gH y ATIÝ: 
S.No. 

1. 

2 

Address(4d1) 

3 

9tT, HTRG 

3fafun 1957 

HTRy � iÍBAT (t ( y), 2023 

3fafu 1957 

3 

Sections(r) 
303(2) 

4 

21 

(xvi) Details of bailers / sureties(Haftud HI at): 

N.C.R.B (y.ft.ATR.d) 
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Name (TH): 
Father's/Husband's Name 
Occupation (da): 
Address (uT): 
S.No. Address Type 
(h.H.) (4T HT Ych1R ) 

Identification (4zH): Date of Birth (-HAt): 
UID Number (q35t #.): 
Any Other ID Proof (3FT 9HTUT 4I): 

S.No.(h.H.) ID Type (45UH AAT YHT) ID Number (45T 4T H.) (xvii) Previous convictions with case references 

(xvii) Status of the accused (3rfyh ât fFat): yioH zT HHT 
(xix) Brief details of crime related with accused 

(xx Crime evidence related with accused 

S. No.(0.d.): 

12.Particulars of accused persons -not charge sheeted(suspect) 

Address(4ai) 

(HTH): 

1 

(i-Namne OT0aT0 IElh HTH 4T 3111 Whether verified 
(FUT HFUtùa à?): 

(ii) Father's/Husband's Name 

(iv) Sex (fa): yeq 
(ii) Date/Year of birth(g-Hftfa/a): 0 

(v) Nationality (TgaI): HT 

N.C.R.B (y.t.ATT.af) 

(vi) Passport No.(urHtt u.): 
Date of lssue (ar hà f faf): 
Place of Issue(GTt h hT FAT): 

4 
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(vii) Religion (f): 
(viij)Whether SC/STIOBC (34,rfa/3 

(ix) Occupation 

(x) Address(4a1): 
S.No. Address Type (4T Address(4aT) (#.H.) HT YHTT ) 

1 

2 

Whether verified(RUI HRUIAA?): si 
(xi) Suspicion approved 

(HZE AqHfca): 
(xii Status of the accused (suspect) 

(xiii) Under Acts & Sections(3rtauu yd HRIÝ): 
(xiv)Any Special remarks including reasons for not charge sheeting 

S. No.(h.d.): 

(TT4): 3AIT 

2 

(ii) Father's/Husband's Name 
(i) Date/Year of birth(3-Hfafalad): 

N.C.R.B (yA.ft.ATT.f) 

5 

Whether verified 
(FUT HEAIfüa2?): 

1252



(iv) Sex (t): yeq 
(v) Nationality (gruI): 4RT 
(vi) Passport No.(4THutd u.): 

Date of Issue (It FTà 
Place of Issue(Tt 

(ix) Occupation 

(vii) Religion (f): 
(viil)Whether SC/STIOBC (3,iA/3, 

(x) Address(4a1): 

1 

S.No. Address Type (4T Address(4T) 
(h.H.) 5T YOTT ) 

2 

T FATT): 
fafa): 

(xi) Suspicion approved 

Whether verified(RIT HYTA?: 

{xii Status of the accused (suspect) 

(afergo (fera) ft feafa): 
(xii) Under Acts & Sections(3rfafu ya ureTÝ): 

N.C.R.B (y.f.3TE,) 

(xiv)Any Special remarks including reasons for not charge sheeting 

6 

13. Particulars of witnesses to be examined(LBATs tr 
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S. 
No 

(5. 

Name/ 
Mob No 

o �o) 

8887534809 

2 pHTRI 
8433176128 

Father's/ Date/ Occupat 
Husband's Year ion 

name of 

HTH) 

birth 
(ftatufa H1 (H ( 

fafa 

1994 

Address 

(4a1) 

N.C.R.B (y.t.ATR.d) 

7 

Tfyrer), JTT YTAT,HKA 

Type of 
evidence to 
be tendered 

14.If FR is false (F.R. false), indicate action taken or proposed to be taken 
uls 182I211 I.P.CI 217/248 B.N.S : 

15.Result of Laboratory analysis (tat as Tr faguu 1 ufurH): 
16. Brief facts of the case (HTH Htea it­H TLT): 

8887534809 fafaa BÂr 3ATUTE r fis 17.12.24 T q0OO 622/24 reT 
303(2) ñyH q 421 GIT Y g (aghTT faHU) fafAe 1957 aHTH 1. 
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17.Refer Notice served 

(ar fq fea): 
(Acknowledgement to be placed)("rat ret ): 

18.Despatched on(à4 f fafa): 10/04/2025 

Date(f-ai): 

19.No. of enclosures(HHhT t HET): 
20.List of enclosures : As annexed (He4ht t i): 

N.C.R.B (4.dÌ.4TR.) 

21. Name and address of the accused, who have not been challaned, 

whether caught or not: (1H 30TT VAI afAqa, T arara at fà s äaÀ 

216.Suspected accused name, address and age iicEU 3T4n al HIH, 

21a.The absconding accused name, address and age / hIR ATYsh hT HIH 

22, Names and addresses of the accused, who have been challaned 

225.Name, address and age of the accused on bail 

22.Mafarur accused name, address and age H53tqch T HTH, 4T 

8 

23.Case property (including weapons) with details of where and when they 
were recovered and the details of recovering officer and also whether 
they were sent to the magistrate or not. (HIT (afer HfT) à T B 
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24. Result of trial (Hhct 1 ufUTH): 
25. Complete Punishment (quf AT0): 

256. Date (tà-i5 ): 
25.Place (F): 

2511. Punishment (HT): 

Forwarded by Officer in charge 

Name (TTH): THANA INCHARGE TRONICA 
Rank (9%): Saub-Inspector) 
PNO/CUG No. 

9454405104 

N.C.R.B (yA.ft.TT.f) 

Signature of Investigating Officer submitting 
final report/charge sheet 

Name (11H): Pankaj Kumar 
Rank (4a): SI (Sub-Inspector) 
PNO/CUG No. 

tiqasìirtt d: 
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P.S. (1TI): f51 fa 
FIR No.(u.{t.a.): 0016 

1. District/Unit (ft^HT0): Mfvr (sÍA Tte ftUaTZ) 

3.Date(fia): 25/02/2025 

IN THE COURT OF: ACJ SD 04 GZB ( UTuTs ) 

4. S.No. Acts(3tatH) 

2 

3 

2. Final Report / Charge Sheet No.(3ifàH frurtl3TTs VA 0EUT.): 01 

FINAL FORMI REPORT 

(Under Section 193 B.N.S.S.) 

6.If FR Unoccurred 

HRs Pu HEI (t yH y), 303(2) 

5.Type of Final FomRepat 4T 
(3tfH 5IH/ur aT YHIR): 

(ufz sift frut rafa): 
7.If Charge sheet 

N.C.R.B (y.ft.ATE.f) 
L.F.-V (eñtp Ya 5Tef -V) 

1 

4 

Year(a): 2025 

Sections(TT) 

21 

Date(f¢n): 11/01/2025 

A-111257



8. Name of I.0. at the time of charge sheet 

Rank (): Si (Sub-Inspector) 

F): 

9.(a) () Name of complainant / informant (f51THHfIzftaT À T nT TTH): 

s. Property Estimated Police Station 
No Description 

(b) (a) Father's/Husband's Name (fù/ufa 1 TH) : 
10.Details of Properties/Articles/Documents recovered/seized during 

investigation and relied upon: 

(#. (HEqfi aI 
faaru) H.) 

S. No.(h.H.): 1 

Value 

(in Rs.) 
(urfa 

() Name vcy tAT 

(.) 

Property 
Register No. 
(1T HEqft 

Whether verified(FUT HFUTYr à?): ai 
(i) Father's Name(fùat HT ATH): QUH fE 

N.C.R.B (y.ft.AT.s) 

(ii)Date/ Year of birth (4-4faf/a): 1998 
(iv)Sex(tAT): yey 

THANA INCHARGE 

(v) Nationality(rfgUl): HA 
(vi) Passport No.(4rutt jEU): 

Date of lssue(ur G ât fafe): 
Place of Issue(r h HI FAT): 

2 

No. (Å.):94544051 04 

11.Particulars of accused persons charge-sheeted(3TTs TA Zfàa 3afà4ht 

From whom/ 
where revered 

or seized 

Disposal 

(ftereur) 
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.3TR.3t) 
(vii) Religion (r): 
(vii)Whether SC/STIOBC 

(ix) Occupation(aATU): 
(x) Address (41): 

S.No. Address Type 
(5.4.) (4T 5T 9H1T) 

1 

2 

Whether verified (gsI HUTUT }): È 
Regular Criminal No. (if known) 

(xii) Date of arrest(fnryart fafar): 
(xii) Date of release-on-bail 

(xiv)Date on which forwarded to court 

(xv) Under Acts & Sections(3rfafH qa uT): 
S.No. 

(5.4) Acts(3fafAyA ) 

2 

Address(4d1) 

3 

HrtU T iÍaI (t yH), 2023 

3rfafMu 1957 

3rfafyn 1957 

3 

Sections(aTRT) 
303(2) 

24 

(xvi) Details of bailers / sureties(HTHfAud a1 aTNI): 

N.C.R.B (y7.ft.ATT.f) 
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Name (TH): 
Father's/Husband's Name 
Occupation (dHTT): 

Address (MdT): 

S. 
No 

S.No. Address Type 

{h. 

ldentification (VgTH): Date of Birth (-Htt): 

S.No.(5.H.) ID Type (47T 4I HI y6T) ID Number (41H 4A H.) 
(xvil) Previous convictions with case references 

H.) 

UID Number (43T$st i.): 

(xviii) Status of the accused (31TUH t trtt): ytH GT GHA 
(xix) Brief details of crime related with accused 

(Xx Crime evidence related with accused 

Any Other ID Proof (3F YHU 4A): 

12.Particulars of accused persons - not charge sheeted(suspect) 

13. Particulars of witnesses to be examined(years fAy 

1 / 

Name/ 
Mob No 

Address(4dT) 

(1H/ 
Hto �o) 

8887534809 

Father's/ Date/ Occupat 
Husband's Year ion 

name of 
birth 

fafa 

N.C.R.B (4.t. T.) 

1985 

4 

Address 

), JR HERI,HTT 

o),3R Y¢RT,HRT 

Type of 
evidence to 
be tendered 
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t.311<.) 
2 / 

7505362769 

5 

8 1526 

7558560784 

FH1S 307 
4 3 pHTR / 

9801450156 

z0HO 
122615-r 

9690326979 

a0HO 1223 

6 fGHT I 
7817868553 

HO 1284H391 
7 pHT / 

9456972952 

5 

N.C.R.B (A.ft.3ATT.f) 

(sfagre UAlc),J&T 

(asfrgte TfaG),3Jr 

fat.afAa fat,urfu 

afH YGT: heeçe 304 

FYrt yT: hecC 304 

4444het 

FATft yaTT: 304 hetGE, 

dArT YT: 304 thet4c, 

FYTeit yTT: 304 helee, 

ade YT: 304 <hetqe 
nt R,TR (a 

Art 4aT: 304 hetree, 
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9 

10 

7290844243 

9911074737 

9911074737 

N.C.R.B (q.41.3ATR.) 

TfUTI),JK Y¢AT,4TA 

T),JR YCRT,HIG 

14.If FR is false (F.R. false), indicate action taken or proposed to be taken u/s 182I211 I.P.CI 217/248 B.N.S: 

6 

15.Result of Laboratory analysis fRHT CHU Täfagqu cht yfUH: 
16. Brief facts of the case (HTHG ad HtàH TLT): 

16/25 aTT 303(2)eyyH a 421 aA a (ah T fafua) sfaftuu 1957 
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17.Refer Notice served 

(T fahy f): 
(Acknowledgement to be placed)(41aft Teeft t): 

18.Despatched on(tyu t fafe): 25/02/2025 
19.No. of enclosures (Houht ât iAI): 
20.List of enclosures : As annexed (Hoyat ât ye): 

21. Name and address of the accused, who have not been challaned, 
whether caught or not: (1H 3'r VT Ifh , aralA TET fnà Tq}jara 

21%.Suspected accused name, address and age / Ea atyi 

21.The absconding accused name, address and age / 51T A0Tyi I ATH 

22. Names and addresses of the accused, who have been chaffaned 

222%. Name, address and age of the accused on bail 

N.C.R.B (y.t.TT.) 

Date(fYn): 

224.Mafarur accused name, address and age HhTTAg GT H , T 

24. Result of trial (HHGH HI VruTH): 

23.Case property (including weapons) with details of where and when they 
were recovered and the details of recovering officer and also whether 

they were sent to the magistrate or not.(HTe (atr HIT ) t Y T ·Ì 

25. Complete Punishment (gut T): 
255.Date (f¢Hi# ): 
254.Place (&): 

7 
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2571.Punishment (HT): 

Forwarded by Officer in charge 

Name (HTH): THANA INCHARGE TRONICA 
Rank (4G): S (aub-Inspector) 
PNO/CUG No. 

9454405104 

8 

N.C.R.B (y1.ft.4T.) 
I..F.-V (yftpr aiT TÉ -V) 

Signature of Investigating Officer submitting 
final report/charge sheet 

Name (TH): THANA INCHARGE TRONICA 

Rank (V): S (aub-Inspector) 
PNO/CUG No. 

9454405104 
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